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Nevy Delhi this the 13th day of May. ?004.

Hon'blp 5hn Justice v.5.Aggarwa1, chairman
Hon'ble Shhri S,A,Singh, Member (A)

5hr i G. i-, Tu 1 su 1 kar ,
Training Officer (MRC),
National Vocational Training Institute for Women,
D-i i Sector -1,
Noida-201 301. Applicant
(By Advocate Shri C,Hari Shankar)

VERSUS

i. Union of India

Through the Secretary,
Ministry of i,abour.
Shram Sny.k t i Bhavan,
New Del h i,

2= Regional Vocational Training Institute for Women
Kf^shinath Dhuru Path.

Dadar(W),
MumbHi-4.00 028.

5, National Vocati(?nal Training institute for Women
D- i j Sec;tor - 1 .
NoIda, U.F,

4., Director of Training (WOT)
D.G.E. & T; Shram Shakti Bhawan,
Rafi Marg, New Del'hi-IIO 001,

,, Respondents

0 R n E R (ORAl)

Justice V.S,AggarwH1, Chairman :

Learned counsel for the applicant states that

inadvertently he did not file an application for

permitting to file application in the Principal Bench.

Therefore, he seeks to withdraw the Origirial Application

with liberty to file firstly an app 1 i ca 11 i:)n unrier

Sectiori Xj' trie Act, Allowed as prayed,

2. .Subject to aforesaid, O.A, is dismissed as

w i t-hd/ awn ,
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